<| TEM NO. 63 COURT NO. 9 SECTI ON X
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 4254/2016
(Arising out of inpugned final judgnent and order dated 04/01/2016
in FA  No. 62/ 2012 passed by t he Hi gh Court of Ut t ar akhand

Nai ni t al )

PREM CHAND SHARNA Petitioner(s)
VERSUS

SHI V PRASAD AND ANR. Respondent ( s)

(with interimrelief and office report)
Date : 28/10/2016 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE KURI AN JOSEPH
HON&#39; BLE MR JUSTI CE ROHI NTON FALI NARI MAN
For Petitioner(s) M. Rahul Verma, kAdv.
M. Jaswant Singh, Adv.
M. Yash Pal Dhingra, Adv.
For Respondent (s) M. Vivek CGupta, Adv.
M. Anirudh Joshi, Adv.
M. Sagar Kumar Pradhan, Adv.
UPON hearing the counsel the Court nmde the follow ng
ORDER
Leave granted.
The  appeal is di sposed of in terms of si gned
non-reportabl e Judgnent.
Pendi ng applications(s) shall stand di sposed of.
(Raj ni  Mukhi) (Renu Di wan )
SR P. A ASS| STANT REGQ STRAR
(Si gned non-reportabl e Judgrment is placed on the file)

NON- REPORTABLE

I N THE SUPREME COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 10432 OF 2016

(Arising out of SLP (C) No. 4254 of 2016)
PREM CHAND SHARNA APPELLANT

VERSUS

SH V PRASAD AND ANR. RESPONDENTS
JUDGMENT

KURI AN, J .

1 Leave granted.

2. At t he time of i ssui ng notice in t he matter, havi ng
regard to t he nat ure of di sput es bet ween t wo real

br ot hers, a suggestion was made by t he Court t hat t he

possibility of an am cabl e settl enent of t he di sput es
coul d be explored between the parties.

31t is heartening to note that in the process t he
parties have arrived at an anicable settlenent before the

Supr emne Court Medi ati on Centre and t he Settl enent

Agr eenent dat ed 12. 05. 2016 has al so been dr awn up. The
parties, their counsel and Shri K. D. Si ngh, | ear ned

Medi at or, Supr ene Court of I ndi a have duly si gned t he
deed. W record our appreci ati on for t he efforts t aken

by the Medi at or and for the cooperation gi ven by the
parties and their |earned counsel.

-2 -
4 The appeal is disposed of in terns of the Settl enent
Agreenent dated 12.05. 2016.

51In that view of t he mat t er, not hi ng survives in
First Appeal No. 62 of 2012 pendi ng before the High Court
of Ut t ar akhand at Nai ni t al and hence t he sane is al so

di sposed of. Registry to conmmuni cat e a copy of this
Judgnment to the High Court.

................... J.

[ KURI AN JCSEPH]

at



.................... J.
[ ROHI NTON FALI NARI MAN]
NEW DELHI ;
OCTOBER 28, 2016



